
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : RYDER 

BENCHI 
	

AT HYDER4%BAD 

OA No.943190I 	 Dt.of Dec 

Mrs,Alaknanda Dash 
... Applic ant 

Us, 

Union of India Rep, by its Secretary 
to Governmnt, Ministry of Personnel 
Public Grievances & Pension, 
Department of Personnel & Training, 
New Delhi. 	I 

Union Public Service Commission 
Rep, by ité Secretary, Oholpur House, 
She jahan Road, New Delhi—liD Oil, 

3, The Director—General, Central 
Industrial5ecurity Force Headquarters 
13, Central Govt. Offices Complex, 
Lodhi Road: New Delhi, 

4. The Principal, Central Industrial 
Security Force Training College, 
Hakeempet, Hyderabad-14. 

I 	 ,,.Respondents 

Counsel for the Applibant 	: 	Shri N.Ram Mohan 

Counsel for the RespoAdents : 	Shri E.Madan Mohan Rao, 
I 	 Standino Counsel f6r Central 

Gout, 

CORAfI: 	 I  

THE HON'BLE SHRI B.N.JAYASIMHA : VICE—CHAIRMAN 

I 
THE HON'BLE SHRI D.SURYA RAO : MEMBER (JUDICIAL) 

(Order •del&.uered by Hon'ble Shri O.N.Jayasd 
Vice-.Chairman) 

We have 

I 
heard Shri N.Ram Mohan Rao, learn 	counsel 

I 
for the appli6ant and Shri E.Madan Mohan Rao, leazhed 

standing counsel for the Central Government. The am 

contention of Shri Rarii Mohan Rao is that the orders of the 

government increasing the age limit and also the ii mber 

of chances from 3 to 4 was issued 	some time in 

contd. . .1— 



To 

	

1. 	Union ot India, rep. by its secretary 
tth Government1  tlinistry dt Personnel & 
Public Grievance & Pension, ipt of 
Personnel & Training, 
New - Delhi. 

	

2, 	union hirlic service Comipission. 
rep. by its Secretary, Dholpur House1  
Shabjahan Road, New 41hi-110 011. 

The Director General, 
Central Industrial securIty Force Heac quarters 
13,Central Government Oft ices complex, 
Lodhi Road, 
New Delhi. 

The Principal, 
ntra1. Industrial security Force Training College, 

Flakeerupet Hyderabad. 
Hyderabad - 14. 

One copy to Hr. N.Ramm 
714,B4Blcc}c, Brindavan 
Hyderabad. 

One copy to Mr.E. 
CAT, Hyderabad. 

One spare copy. 

n RaO,advocate 
artments, Red Hills, 

Rao,Addl .CGSC 

Ah. 

C 



H' —2-. 

January, 1990 and by that time the applicant 

already availed the third chance and was selectedlin  the 

3rd chance for the post of Assistant Commandant ije. to 

a Group 'A' post in the Central'Industrial Security Force, 

Ryderabad had joined the training, school as a Probtioner 

on 21st August, 1989. She could not have expresd her 

intention to take one more chance for bettering h4' career 

in terms of Rule 4 of Central Civil Services ExamiJnetion 

of. 1990 as the orders giving the 4th chance was isued in 

January, 1990. In these circumètances,ue admit the case 

	

and issue interim directions to Respondent No.2 	Union 

Public Service'Commission to prmit the, applicant o take 
11 

(*A'i'A %.'nt Ite..b) 

the main examination which is scheduled for 1st Dedember, 
L. 

1990, as the applicant states that she ha's already passed 

the prilirninary examination. The 2nd respondent wj'll not 

publish the results of the applicant until furtherbrders. 

The Respondents No.3ani 4 are directed to allow the 

applicant to appear for the Central Civil Services Frpain 

examination shceduled to commence from 1st DecemberF, 1990. 

Post for orders on 24-12-1990. The counsel for theHRaspon—

dents undertakes to file counter before that date. 
H 

(r3.N.JhvAsIriHA) 	 (o.suRyA Rho) 
Vice—Chairman 	 Member (J) 	F 

Dated: 20th November, 1990. 
Dictated in Open Court. 	

/ 

avl/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BE 

- 	AT HYDERABAD 

0.A.tlo.943/90 
	

Date of Otder:1 

Mrs.Alaknanda Dash 
Petitioner 

Vs. 

1.Union of India Rep.by its Secretary 
to Government, Ministry a? Personnel 
Public Grievances & Pensions, 
Department of Personnel & Training, 
New Delhi. 

2.I.Jnion PUblic Se'rvice Commisssion 
Rep, by its Sicretary, Dhotpur House, 
Shajahan Road, New Delhi - 110 001. 

3.The Director-General, Central 
Industrial Secdrity Force Headquarters 
13, Central Govt. Offices Complex, 
Lodhi Road, Ned Delhi. 

4.The Princip4, Central Industrial 
Security Force,  Training Coils ge, 
Hakeempet, Hyderaad - 14. 

Respondents 

Counsel for the Aplicant 	ShriN.aihMphanRao 

Counsel for the Respondents: Shri N.R.Devaraj 

CORAI'l: 

THE HQN'BLE JUSTICE4HRL J.NEELAEAI .RAOJ 	 VICE- CHAI1MAN 

THE HON'BLE 5HRI A.B.GORTHI : MEMBER (ADMN.) 



T H_Ne-a--Mtt 3rNA& 	r-. 	I 
AND 	 I 

TH FIULPBLE MRVR.BALA5UB1<AMkNIANLM(A) 
I 

fli4TE: 

ORDER / UmEt€NP.; 

ci .  

M.A. /R.A./C.4/No. _r 	 - 
in 	 ,-i,j 	I  

T No--W-.P 

O.A.No. 

Admitted and ons 

A11àd. 
\ t'\ 

th.smis\ed for1efau1t.  
\ 

Di smi s sea a 
'I 

w 

Dismissed. 

Disposed of\th direction. 

M.A. Ordered/Rted. 

No order as to costs. 




